IN THE CENTRAL ADMINISTRATIVE TRIBUNA

ERNAKULAM :
o.A. No. 269/1991 199 | |
‘ ” . 25u2-199
- DATE OF DECISION £27£7 = 1
MN Subramanian &_anqthar ApmmaM'w)

R . . R X ' -
mr M\ 'Rbaaendir’an Nal,r_ 'Advocate for the Applicant (5)

| Versus
The Chief General Manager  Respondent (s)
Telgcommunications, Kerala '
Circle, Trivandrum & others.

AI"lr George Joseph, ACGSC __.Advocate for the Respondent (s)

CORAM:

The Hon'ble Mr. SP Mukerji, Yice Cha irman

The Hon'ble Mr. AV Haridasan, Judicial Member

Whether .Reporters of local papers may be allowed to see the -Jud_gement?)’u

To be referred to the Reporter or not? ™o _ -
Whether their Lordships wish to see the fair copy of the Judgement ? (Y

To be circulated to all Benches of the Tribunal? ™ -

PonN=

. o - JUDGEMENT
Shri SP Mukerji, Vice Chairman '

LY

The,tuO'éppliéénts before us, who had been simultanedus}y
' engagedvintermittently'by the Sub Divisional ﬂfﬁicef, Aluva ( R—3j
between 13.4.87 anq 21.7.87 have prayed that the respdndénts be‘
Idifected to give #hem work and wages as casual maidOOrs in preférénqe
%o any Qutsider and régularise them ih their due turn. In support
of their ﬁrayer, they have'prpdﬁcedAa gertifiéatelof employmeﬁt
-‘éﬁ Rnnexufe%éssued by the éqsiDivi§ional’GFficer, Tele@:aphs,'Aluaye
and the representation dated 10.2.50 at Annexure-11 uhich according
to them stiil remains to be disposed of. They further contend that

=

persons who had been employed later than theg are being given casual
[-» .

employment, while their interest and rights have been violated.

.02



' 2 We have heard the ar-guments of the learned counsel

of both the parties-and gone through fhé documents carefully. -
In the circumstances indicaﬁea in the application, we admit
the same allowing the applicants to file a‘joint application.
In the interest of justice, we direct the respondénts

to dispose of the rehresentation of the second applicant

at Annexure-II1 and the similar représentatiéns_ifhfiled,

L
by the first applicant also within a period of one month

from the date of receipt of this order,after Qerifying
_ the facts of employment as avérred by the applicants.

While disposing of the representations, the rights of.the

applicants under Chapter V-A of the ID Act as also under

A} 1 ]
Vi & vwn

Articles 14 and 16 of the Constitution #n messect of
. . A
Jomy - |
casual mazdoorsrsubseQUently employed by the respondents
b 9 ‘

also Ee kebt in:view.v The decision of the Supfeme Courf
referred to in Ground=-A in para=5 of the apﬁlication
should also be coﬁsidered_by the respondents.

3 . Thg application is éiéposed of on the abave line
and there will be no order as to costs.
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(AV Haridasan) = (5P Mukerji)
Judicial Member - Vice Lhairman

25-2-1991 -



